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0 R D E R _(ORAL)

By Sh. RBuldip Singh, Member (J)

Meard on  Ma~15394/2002 whereby applicant has  sought
production of certain documents particularly the list showing
the name of the applicant listed in  the casual labour
reglister. Respondants in their reply have stated that this
1ist has been held to be forged in earlisr 0A-1273/2000 before
fhe  Hon hle Tribunal itself in which applicant has alsco 1lsd

the Fforged doocument which fact has been confirmed when on the
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direction given ¢ the Tribunal the opinion of Government

Exwaminer on Questioned Documentz, Govwt. of India Shimla was
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sanght  in the matter. Eelisving the same, 1 also hold  that

ctitious s

e

since it iz & Judicial point that list is F
respondents cannot  be directed to produce the same. MA 18,
accordingly, dismissed.

. T proceed to dispose of this case irn the absence of

g

v

applicant under Rule 15 af the CaT (Procedure) Rules.

3. D& has  been  filed ssaking relief in  the form of a
direction to the respondents to sngage the applicant forthwith
in preference to  all  other freshers and  juniors casual

labourars ang  dirsct the respondents  to  re-engage the

&

applicant  in accordance with the seniority Fixed on the basis
af  total number of working davs he has rendered as casual

labour.

that he had worked during the

e
£

4. The case of the applicant
period from 205.81  to 30.%9.86 about 150 davs as  a casual
labour of the applicant is annexsed at Annexures P-1. applicant
mache variouﬁ reprasentations for his re-engagsement but he was
informed only orally that his engagement would be considared
after the ban For re-engagement iz given. @pplicant fTurther
alleges  that certain junior persons have been re-angaged and
he has  beesn jgnored. Thus, the applicant alleges that the
action of the re

sondents is illegal, malafide contrary to the

instructions.

B T have hesard the counsel for respondents and gone through

the record.,




, Tt ism admittsd by the applicant that he has last  workesd

5
during 1981 to 1986 which fact is also denied by the
respondaents . The 0f has been Tiled in the vear 171120010

after a lapse of period of 15 years. 1t is not a case of the

applicant that his name appears in the live casusal resgister.
Though the applicant has made an attempt to call for tha

record by  Filing an  MA Mo . 1594702, but in reply ta that

respondents have pleaded that the record which is sought to be

provided by the applicant have already been held to be forgsd

ane in another 0A Mo. 1273/2000 where the Govi. gxamined
number  of  documents. Thusz, the documents which have b
relied upon by the applicant has already been held to e

forged as such, the name of the applicant does not appear in
the casual register. So, I am of the monsidered opinion that
the sasse of the applicant for being re-engaged after a period
of 15 wears is  barred by time and as such the 0A& is  not

maintainals.
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7. Hence, 0A is dis
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{ KULDIP SIMGH )
Member (J)
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